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[Authoritative English Text of Government Notification No. GAD-F-F(4)8/99-1I,  dated
06-01 -2026 as required under clause (3) of Article 348 of the Constitution of India]

GENERAL ADMINISTRATION DEPARTMENT
Section-E.

NOTIFICATION
Shimla-171 002, the 6th January, 2025

No. GAD-F-F(4)8/99-Part-11 .—In pursuance of judgment dated 28-02-2024 passed by the
Apex Court in SLP (c) No. 31435 of 2016, State of H.P. & ors. vs Neelam Kumari, the Governor,
Himachal Pradesh, in exercise of the powers conferred by sub—section (1) of Section 5 of the
Charitable Endowment Act, 1890 (Act VI) of 1890), to amend the “Scheme for the utilization of
the Himachal Pradesh Freedom Fighters Welfare Fund” notified vide notification No.
GAD(F)I(A)4-2/90-1 dated 8™ June, 1994, to the extent that for clause (b) of para-1, the following
is substituted, namely:—

“Dependents” shall mean the wife, direct descendants of the beneficiary, married
daughter/granddaughters and married/unmarried grandsons/grand-daughter from the side of
daughters of Freedom Fighters and any other person, who in the opinion of Himachal
Pradesh Freedom Fighters Welfare Board hereinafter referred to as the State Board is or was
wholly or partly dependent on the beneficiary.

This amendment expands the WFF (Ward of Freedom Fighters) reservation to include
children of daughters of freedom fighters, in addition to children of sons.

By order,

Secretary (GAD).




ST, feATeeT UQel, 12 SIHa), 2026 /22 WY, 1947 10031
TRANSPORT DEPARTMENT

NOTIFICATION
Shimla-171002, the 6th January, 2026

No. TPT-C(9)-2/2025.— The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section 41 of the Motor Vehicles Act, 1988 (No. 59 of 1988) and
all other powers enabling him in this behalf is pleased to allot/release registration mark HP-52 AA
alongwith Serial No. 0001 to 9999 to the newly created Registering & Licensing Authority Sunni,
District Shimla, Himachal Pradesh for registration of motor vehicles with effect from the
publication of this notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

R.D. NAZEEM, IAS,
Additional Chief Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION

Shimla-171002, the 6th January, 2026

No. TPT-C(9)-5/2023.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub section (6) of Section 41 of the Motor Vehicles Act, 1988 (No. 59 of 1988) and all
other powers enabling him in this behalf is pleased to allot/release registration mark HP-82 B
alongwith Serial No. 0001 to 9999 to the Registering & Licensing Authority Balh, District Mandi,
Himachal Pradesh for registration of motor vehicles with effect from the publication of this
notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

R.D. NAZEEM, IAS,a
Additional Chief Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171002, the 6th January, 2026

No. TPT-C(9)-4/2017-Loose.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section 41 of the Motor Vehicles Act, 1988 (No. 59 of 1988) and
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all other powers enabling him in this behalf is pleased to allot/release registration mark HP-83 B
alongwith Serial No. 0001 to 9999 to the Registering & Licensing Authority Jawalamukhi,
District Kangra, Himachal Pradesh for registration of motor vehicles with effect from the
publication of this notification in the H.P. Rajpatra (e-Gazette) in the public interest.

By order,

R.D. NAZEEM, IAS,
Additional Chief Secretary (Transport).
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[Authoritative English text of this Department Notification No. EDN(TE)A(3)-8/2024, dated

03-01-2026 as required under Article 348 (3) of the Constitution of India].

TECHNICAL EDUCATION, VOCATIONAL & DEPARTMENT OF INDUSTRIAL TRAINING

NOTIFICATION
Shimla-171002 the 3rd January, 2026

Notification, namely:—

1. Short title and

Commencement:

No. EDN(TE)A(3)-8/2024.—In exercise, of the powers conferred by proviso to Article 309
of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the Himachal
Pradesh Public Service Commission, is pleased to make the Recruitment and Promotion Rules for
the post of Principal (Polytechnic), Group-A in the Department of Technical Education,
Vocational & Industrial Training, Himachal Pradesh, as per Annexure-A attached to this

These Rules may be called the Himachal
Pradesh, Technical Education, Vocational and
Industrial  Training Department, Principal
(Polytechnic) Group-A Recruitment and
Promotion Rules, 2025.
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These rules shall come into force from the date
of publication in the Rajparta (e-Gazette),
Himachal Pradesh.

2.  Repeal & Savings: The Himachal Pradesh, Technical Education,
Vocational and Industrial Training Department,
Principal (Polytechnic) (Class-I Gazetted),
Recruitment and Promotion Rules, 1993 notified
vide this Department Notification No.
STV(TE)A(3)-9/87-1, dated 02-12-1993 and
published in Rajpatra on 25-12-1993 are hereby
repealed.

Notwithstanding such repeal, any appointment
made or anything done or any action taken under
these rules so repealed under sub-rule 2(I) supra
shall be deemed to have been validly made, done
or taken under these rules.

By order,

KADAM SANDEEP VASANT,
Secretary (Tech. Edu.).

ANNEXURE-A

RECRUITMENT AND PROMOTION RULES FOR THE POST OF PRINCIPAL
POLYTECHNIC, GROUP-A IN THE DEPARTMENT OF TECHNICAL EDUCATION,
VOCATIONAL AND INDUSTRIAL TRAINING, HIMACHAL PRADESH

1. | Name of Post: Principal (Polytechnic)

2. Number of Post(s): 23 (Twenty-Three)

3. | Classification: Group-A

4. | Scale of Pay: Level -28 of the pay matrix attached with time scale of the
post, as per H.P. Civil Services (Revised Pay) Rules,
2022.

5. | Whether “Selection” post or | Selection
“Non- Selection” post:

6. | Age for direct recruitment Not Applicable

7. | Minimum educational and | Not Applicable
other qualifications required
for direct recruit(s):
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8. | Whether age and | Age: Not Applicable
educational qualification(s)
prescribed for direct | Education Qualification: Yes, as prescribed in Column

recruit(s) will apply in the
case of the promotee(s):

No. 11

Period of probation, if any

Direct Recruitment/Promotion:

Not Applicable

10.

Method(s) of recruitment,
whether by direct
recruitment, by
regularization or by
promotion/secondment/
transfer and the percentage
of post(s) to be filled in by
various methods:

100% by promotion

11.

In case of recruitment by
promotion/secondment/
transfer, grade from which
promotion/secondment/
transfer is to be made:

By promotion from amongst the Heads of Department
who possess one of the following qualifications:

Ph.D. and First class at Bachelor’s or Master’s level in the
relevant discipline with minimum of 16 years of
experience in Teaching/Research/Industry out of which 5
years shall be at the level of HOD and 3 years shall be
post Ph. D. Experience; an average 360" feedback score of
5 to <8 out of 10 for last 5 year

OR

First class at Bachelor’s or Master’s level in the relevant
discipline; minimum of 20 years of experience in
Teaching/Research/Industry, out of which 7 years shall be
not below the level of HoD. An average 360° feedback
score of 8 to 10 out of 10 for last 5 years.

Note: [Calculation of 360 degree feedback score should
be as per Annexure-IIl of AICTE Notification FNo.
61-1/RIFD/7th CPC/2016-17 dated 01/03/2019.]:

Provided that for the purpose of promotion every employee shall have to serve atleast one
term in the Tribal / Difficult / Hard areas and remote / rural areas subject to adequate
number of post(s) available in such areas:

Provided further that the proviso (I) supra shall not be applicable in the case of those
employees who have five years or less service, left for superannuation except
posting/transfer in remote/rural area. However, this condition of five years shall not be
applicable in case of promotion: ]

Provided further that Officers /Officials who has not served atleast one tenure in Tribal/
Difficult/Hard areas and remote/rural areas shall be transferred to such area strictly in
accordance with his /her seniority in the respective cadre.
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Explanation.—For the purpose of proviso (I) supra the “term” in Tribal/Difficult/Hard
areas/remote/rural areas shall mean normally three years or less period of posting in such
areas keeping in view the administrative exigencies/convenience.

Explanation II.—For the purpose of proviso (I) supra the Tribal/Difficult Areas shall be as
under:—

(1) All tribal areas in the State

(i1)) Churah and Mehla Blocks of Chamba District

(i11) 15/20,18/20,12/20 areas of Rampur Sub Division including Kuki Darkali,
Munish, Kashapat Panchayat, District Shimla.

(iv) Dodra Kwar sub Division of District Shimla

(v) Jabal, Khabal, Pekha, Tangnu, Janglik, Diudi, Mayla, Sindasli, Dhagoli, rohal,
Ranol, Kharshali, Gaonsari, Diswani, Dhakgaon Panchayats of Chhohara
Block of Rohru Sub Division, District Shimla.

(vi) Sub-Tehsil Kupvi of District Shimla

(vil) Chhota Bhangal and Bara Bhangal areas of Kangra District

(viii) Shillai and Sangrah Tehsils of Sirmaur District

(ix) Patwar Circle charana of Tehsil Nohradhar and Patwar Circles; Khala Kyar,
Bhatgarh, Koti Dhiman and Jarag of Tehsil Dadahu, District Sirmaur.

(x) Chuhar Ghati of District Mandi.

Explanation III.—For the purpose of proviso (I) supra the Remote/Rural Areas shall be as
under:

(i) All stations beyond the radius of 20 Kms. from Sub Division /Tehsil
headquarter.

(i) All stations beyond the radius of 15 Kms. from State Headquarter and
District head quarters where bus service is not available and on foot
journey is more than 3 (three) Kms.

(ii1)) Home town or area adjoining to area of home town within the radius of 20
Kms. of the employee regardless of its category.

)] In all cases of promotion, the continuous adhoc service rendered in the feeder post, if
any, prior to regular appointment to the post shall be taken into account towards the
length of service as prescribed in these Rules for promotion subject to the conditions
that the adhoc appointment/promotion in the feeder category had been made after
following proper acceptable process of selection in accordance with the provisions
of R&P Rules:

Provided that in all cases where a junior person become eligible for consideration by
virtue of his total length of service (including the service rendered on adhoc basis
followed by regular service/appointment) in the feeder post in view of the
provisions referred to above, all persons senior to him in the respective
category/post/cadre shall be deemed to be eligible for consideration and placed
above the junior person in the field of consideration:

Provided that all incumbents to be considered for promotion shall possess the
minimum qualifying service of at least three years or that prescribed in the
Recruitment and Promotion Rules for the post, whichever is less:
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Provided further that where a person becomes ineligible to be considered for
promotion on account of the requirements of the preceding proviso, the person(s)
Junior to him shall also be deemed to be ineligible for consideration for such
promotion.

Explanation.—The last proviso shall not render the junior incumbents ineligible for
consideration for promotion if the senior ineligible persons happened to be Ex-servicemen
who have joined Armed Forces during the period of emergency and recruited under the
provisions of Rule-3 of Demobilized Armed Forces Personnel (Reservation of Vacancies in
Himachal State Non-Technical Services) Rules, 1972 and having been given the benefit of
seniority there under or recruited under the provisions of Rule-3 of the Ex-servicemen
(Reservation of vacancies in the Himachal Pradesh Technical Service) Rules, 1985 and
having been given the benefit of seniority there under.

(1)

Similarly, in all cases of confirmation, continuous adhoc service rendered on the
feeder post if any, prior to the regular appointment against such posts shall be taken
into account towards the length of service, if the adhoc appointment / promotion had
been made after proper selection and in accordance with the provision of the
Recruitment & Promotion Rules:

Provided that inter-se-seniority as a result of confirmation after taking into account,
adhoc service rendered shall remain unchanged.

12.

If a
Promotion
Committee/Departmental
Confirmation Committee
exists, what is its
composition?

Departmental

(a) Departmental Promotion Committee:
As may be constituted by the Government from time
to time.

(b) Departmental Confirmation Committee:
Not Applicable

13.

Circumstances under which
the Himachal Pradesh
Public Service Commission
(H.P.P.S.C.)) is to be
consulted in making
recruitment:

As required under the Law

14.

Essential requirement for a
direct recruitment:

Not Applicable

15.

Selection for appointment to
the post by direct
recruitment:

Not Applicable

16.

Reservation:

The appointment to the service shall be subject to orders
regarding reservation in the service for Scheduled Castes /
Scheduled Tribe/Other Backward Classes/other categories
of persons issued by the Himachal Pradesh Government
from time to time.12

17.

Departmental Examination:

Every Member of the Service shall pass a Departmental
Examination as prescribed in the H.P. Departmental
Examination Rules, 1997 as amended from time to
time.
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18. | Power to relax Where the State Government is of the opinion that it is
necessary or expedient to do so, it may, by order for
reasons to be recorded in writing and in consultation with
the Himachal Pradesh Public Service Commission relax
any of the provision(s) of these Rules with respect to any
class or category of person(s) or post(s).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of :

1. Neeraj Kumar s/o Vipan Kumar, r/o Village & P.O. Manjhiar, Tehsil Nadaun, District
Hamirpur (H.P.).

2. Khushi Sharma d/o Vijay Kumar, r/o Village & Post Office Chakli, Tehsil Nahan,
District Sirmaur (H.P.).

Versus
General Public
Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Neeraj Kumar & Khushi Sharma have filed an application u/s 5 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in the court of undersigned in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 23-03-2026 at 11.00 A.M., in case no objection is received by
23-03-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 29-12-2025.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of :

1.  Munish Kumar s/o Piar Chand, r/o Village Rit, P.O. Jalari, Tehsil Nadaun, District
Hamirpur (H.P.).
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2. Kashish d/o Raman Kumar, r/o Village Jatoli Khatran, Post Office Chamukha, Tehsil
Rakkar, District Kangra (H.P.).

Versus
General Public
Subject.— Proclamation for the registration of marriage u/s 5 of Special Marriage Act, 1976.

Munish Kumar & Kashish have filed an application u/s 5 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the General Public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 06-03-2026 at 11.00 A.M., in case no objection is received by
06-03-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 08-12-2025.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1.  Yog Raj s/o Nikka Ram, r/o Village Behrar, Post Office Jansooh Tehsil Nadaun,
District Hamirpur (H.P.).

2. Shalni Verma d/o Chandra Pal Verma, /o 71/110 Suter Khana, Kanpur Nagar, Kanpur,
Uttar Pradesh-208 001.

Versus

General Public
Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 15-04-2025 at Aryan Samaj, Mesten Road,
Kanpur (U.P.) and they are living as husband and wife since then, hence their marriage may be
registered.
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Therefore, the general public is hereby informed through this notice that if any person who
have any objection regarding this marriage can file the objections personally or in writing before
this office on or before 24-01-2026 at 11.00 A.M., the objection(s) after 24-01-2026 at 11.00 A.M.
will not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 29-12-2025 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Exercising the Powers of Marriage Officer
Nadaun, District Hamirpur (H.P.)

In the matter of:

1. Sunil Kumar s/o Kuljeet Kumar, r/o Village Jangloo, Post Office Jalari, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Anuradha d/o Satyapal Singh, r/o Gurad Malla Ekeshwar pauri Garhwal, Uttarakhand.
General Public
Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 19-12-2025 at Village Shiv Mahadev Mandir
Purtyala, Distt. Kangra and they are living as husband and wife since then, hence their marriage
may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 16-02-2026 at 11.00 A.M., the objection(s) after 16-02-2026 at 11.00 A.M. will
not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on this 29-12-2025 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).

9 ST AeUIeGR U9 HREGRI SUSIEeN, daad!, [ wimer (f{ovo)

fhed GhedT : ST GOIhROT / Hg USiTehRoT AR U : 23—01—2026

Urgen Kunchok Sherpa
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CRik|

AAATEIRYT Ud 3TH STl
UrfAT—uF JMARA GRT 13(3) 571 / Jg, USIdHROT MR, 1969,

greft &7 Urgen Kunchok Sherpa 3 #I Pemba, @i d Tashi Jong, P.O. Taragarh,
deda dorre, Rrem swimer (fRowo) = 39 =amarerd | ureiar—u= uv fdar § 6 undf &1 o=
fFi® 23—05—1989 &I A oalg, S0 Gawd@l, dedid dawdl, Rtem &irsr (fRovo) # o’ =
gaﬂmlwwsﬂzﬁrwﬁawﬁo—mi?ﬁwmﬁwm T TR~ SN WY IS $7b YRAR
Al T UMW UAEd odale & Jffferd H 9 ffY uofiga e @wars off | o s el fR
PHRUGE 37O ST GAVT TF B MMALIHAT © | AT TR I U B T GO0 &
afTaer uTiRd fhg g |

3 39 SYIBR §RT JIHERY & Gfd fbar omar © & afs 59 an &0 aafed o
BT IR IT TR &1 a1 98 fQAid 23—01-2026 Pl SMEEHARR] &1 ATAd § FIg 11.00 I
AT AT qhIAd MOR BIHR AU TeT U IR Fhd @ | 918 ok g o8 W SoR A1
UaRTST BIfdel FH™T | 8T a1 urff @& o4 fafYr doltaxor f&Aid 23—05—1989 @ M<¥ I
UarId Ialg, dedid daed!, RNiar &irer (fBodo) & SIRT & U S |

31TST &I 29—12—2025 DI WX FXIER g HIBR AJaTeld GRI SIRI §aTT |

AR | FARIRT / —
TEG AT TAH Uy,

T, T wirsT (fRovo) |

9 I ARE AR Uaq BRIGNI SUSIIDRI, dedia oS,
St @irsT (fR0 Wo)

HF [0 : 814445/2025 TIRIG U : 16—02—2025

s UdY HAR T o1 gceil M, Faril T IR gd, SHER aRl &dll, dgdrd giosal,
STl SivTeT, fRdrer Ul yreft |

ERIE

MY ST C e |

IATF HEAT——OR GRT 13(3) STH TG g USHHRU ARTIH, 1969 & d8d o Al
GofThROT R B |

A g9 *MH ST |

ureff & Udiu HAR g & scoil IW, Mardl M aR e, S[PER ANl ddll, dedd
gosyl, e BITel, fEAre Yol o wWd SuReId 8IdR UrRA—ua ygd fbdr & b SHd1 o4
&l 16—04—1975 BT T AR Fa ¥ AT & U] JLAAGL W G aRI Hell b AfeRg H
S fafdr g5 81 gorr & O I damdd ar) dell & Ao H &S fhar S sifvard 2 |
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31 FAATIRYT $I GAdTs og doiRY S¥IER d &I JA4l gRT gfad fear i © &

39 9 H fhfl TR BT SR/ UaRIST &1 df 98 fQAid 16—02—2026 &I IRATAdT T Tehblelad

9T BIhR IMUAT TARTST Gol HRdl Fhal & | SHD SR dls ¥ SR/ TARS SR FHRIT T 81T

qem wrefl i gdiu AR gF s coll I, FEril Ma 9R gs, STHER aRl dell d o i

faTi® 16—04—1975 SR €RT 13(3) W71 Ud & UoiRYT AR, 1969 & T8ad U™ UAR—Id R
PHoll B IIfTRT H ol B B QY UIRT B & ST |

3ol faieh 26—12—2025 BT #X BXIER G HIER 37aTerd W STRI g3 |

HIeR | TR / —
TR TEAGIGR UaH BRIGR] SUSIEEHNI,
dedier givsai, ftem swirer (fRo o) |

In the Court of Naib-Tehsildar-cum-Executive Magistrate, Raja Ka Talab,
District Kangra (H.P.)

File No. /TEH/2025 Date of Institution : 21-12-2025 Case Titled : Correction of name

Smt. Sulkshana Devi w/o Late Sh. Kesar Singh, r/o Village Kadana, P.O. Rehan, Sub-Tehsil
Raja Ka Talab, District Kangra, H.P. ..Applicant.

Versus
The General Public ..Respondent.
Notice of the General Public

Whereas, Smt. Sulkshana Devi w/o Late Sh. Kesar Singh, r/o Village Kadana, P.O. Rehan,
Sub-Tehsil Raja ka Talab, District Kangra, H.P. has filled an application before the undersigned in
which she has stated that her correct name according to Gram Panchayat record, Aadhar Card,
Bank record, Mark List etc. is Smt. Sulkshana Devi w/o Late Sh. Kesar Singh but due to clerical
mistake her name has been wrongly entered in Revenue record of Mohal Kadana Patwar Circle
Rehan bearing Khata No. 33, Khatoni No. 58 in Mohal Kadna.

The enquiry of the application filed by the applicant was conducted through field revenue
agencies and after receiving report from the field revenue agencies, it has been observed that the
applicant's correct name is Smt. Sulkshana Devi w/o Late Sh. Kesar Singh but the name of the
applicant is recorded in revenue record Smt. Sudershana Devi w/o Late Sh. Kesar Singh.

Now, therefore, in pursuance of section 38 of H.P. Land Revenue Act, 1954, proclamation
is hereby issued to all General public concerned that objection in this regard fort correction of the
name of Smt. Sudershana Devi w/o Late Sh. Kesar Singh shall be heard by the undersigned on
27-01-2026 in this court at Raja Ka Talab. Any person having any objection to make in the matter
may due so on the said date and place in person or through legal practitioner or through recognised
agent. In case of non appearance proceedings will be taken ex-parte and necessary action in this
matter will be taken accordingly as per law.
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Given under my hand and seal of the court on 27-12-2025.

Seal. Sd/-
Naib-Tehsildar-cum-Executive Magistrate,
Raja Ka Talab, District Kangra (H.P.).

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1.  Sh. Amit Kumar s/o Kishori Lal Ward No. 1, Kuther, P.O. Dhanotu, Tehsil Shahpur,
Distt. Kangra (H.P.)

2. Smt. Kajal Kumari d/o Birendra Rishidev, r/o Ward No. 5, Farhi Kundlipur Koskapur,
P.O. Koskapur, Distt. Araria state Bihar 854318. .. Applicants.

Versus

1. General Public.
2. Local Registrar, Nagar Panchayat Manjhgran(Ladwara) . .Respondents.

Subject.—Application for the Marriage Registration u/s 816 of Special Marriage Act, 1954.

Applicants Sh. Amit Kumar s/o Kishori Lal Ward No. 1, Kuther, P.O. Dhanotu, Tehsil
Shahpur, Distt. Kangra (H.P.) and Smt. Kajal Kumari d/o Birendra Rishidev, r/o Ward No. 5, Farhi
Kundlipur Koskapur, P.O. Koskapur, Distt. Araria state Bihar has filled an application u/s 16 of
Special Marriage Act, 1954 alongwith declaration in which they have stated that they have
solemnized their marriage on 29-11-2023 at Kuther, P.O. Dhanotu, Tehsil Shahpur, Distt. Kangra
(H.P.) as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file the objection personally or in
writing before this court on or before 24-01-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (KARTAR CHAND),
Marriage Officer-cum-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

g 3[STeld 9 dedleicR Ud Wed SHredl fgdra oofl, SafiEg,
fStem wireT (fRovo)
JhEHT F0 820428 /2025 ANRI URl 15—01—2026

3 Tl g AWM ATl I, AR Ta IR, €0 goke, dedildl SaRiEgR, e
BT, f8ovo |
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CRIE]

M ST dedied SRREYR, fSTerm srrer (f2ovo) |

e GATE.——31H ST dRA Td AR, S10 8ols Ud dedilel SIAfigqR, fS7elm sy (fovo) |

SWIFd g & ded d ureil srorg Ml ga e ardl ¥Mi, Faril Ta IR, 10 8els,
dedilel SRR, 7l wivTer (fBovo) =1 UTiA—ud U™l R WAl & & {6 S| fUdr s
R el I gF YA S @l Jg fQAId 10—08—2006 T Mg AR G €0 Bels, dsdildl
SARER # 8 B olfd 98 IFMEal & BRY SAST SaI9 I Gard e § gl 81 dxal
|HT 7 | fo 9 ureff 19 sRamr @nEdn & |

31 HIATERYT Bl 39 JL Al & degq 9 Jua (bar Srar & b afe fedr afad a1
ureff & fOdT RRM ol 93 UH I B qg QTP 10—08—2006 DI UTH AT HIT H USHDHROT
BRI H PIg AURT T YGRS B Al 98 AU UeT @ oG 39 Gbedl &l Rl vq FeiRa fafy
YRl 15—01—2026 T UTA: 11.00 qof S <MATAT H IJATATT AT IHTeAdT BIVIR 3P URAT B
AHAT & A=A BIGR 9 A &I YR H FAAJAR HrIare! Ha § drg S |

3ITST &I 17—12—2025 BT WX BXIAER g HIBR AQTerd §IR1 NI §aTT |

HIev | BT/~
TR TEAIeR Ud AeRid AHTSd!
fgdia sof, STAfiEgR, RSt &ireT (fRovo) |

9 3rgreld JAfRad ST SUSIRGR! Td IT—quSeEdN STHvSH g,
Rt =R (fRowo)

o H0 15 /2025

3N BaiT RAfSH, 9ga wWo 31 Svgy ueled, Mardil Mg g S0 g~H, dedid gg, e
fr=R (fRowo) -greft |

STH STl

a9 ——<T=1 Ud Jg UolaxvT AR B &arRT 13(3) & = Jg gaTol IR |

urefl &l Qe Rerfo gya w@o s Svsy udled, Mardl T g S0 g, dsdid UE,
ot f=iR (Bowo) 7 el Usius o vd 9 Ud g8 fafdear sfter), e =ik &
A ¥ U T %90 57 Svey Ueled &l Hg AT 27—11—1994 &1 S=alol ARId U9 vardd
g, Tl f=IR & BRI Afekd (& gaTol MRER) H BRAM dR AT U5 SRR (HAr
2| il &1 grar 7 {6 Swe AT 30 SUgU Uelad Bl QBT [adld 27—11—1994 Bl 3T & UR=]

AL ! FG P garol Aied Y™ UArgd g=id, dedid U8, el =ik & SR
31f¥erg # = HRamT S AT B |
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3 M ST, W0 2Nl SULY UeAed & BIAl IRAM 9 W GHEEl Bl g9 ITaTerd!
$YTER & A ¥ GRUd A omar © & afe {6 & 1 I9a =i w@o vy vates, fardt
M g S0 g, dedrd Y, ot fb=iR f2ovo &1 9 &l 27—11—1994 & 7wl BRI R
PIS AMURT 8T dI 98 (UAT TaRiol Ik U A el Y Srifedd &l STeidy AT dhlaid-
JAEETENT B BT H PR SRR B Fhdll © | 3H SFdT g Jdb & URSHI Bl TR%b I Blg
A ORI U 9 BN B GRA W Sded U WR SR HRIAE 3 H s g 9 IqAD

g YT B9 aTell dis ¥ TaRIST A9 - FHST ST |

I8 JIABR IS [P 29—12—2025 DI R EXIER UG HRITT HAIBR §R1 ST §aTT |

HIEN | BRI / —
JfaRed el gueriEay,
Iu—Avsd g, Rfar =ik (fRovo) |

9 ITaTad WEre garEdr fada 2o, Jaa, fSrar Ra, famd g

3TRe g1 ¥o A1 gvedrdl, ARl g 9378, STheR BIehic], dedle S, fSterm R
(fRo wo) - ogrfefar |

ERIR

3 ST dediel e, [relr Riger f@arae uaen

ST JHEAT.— SREATK oIk GRT 13(3) ST Td & USHHROT MAIH, 1969 & =id o Uq
G USIHRUT IMSER H ST Bl qol HRar dN |

9 PRSI H S HgH ddl Uil W0 2 gvedrd, Al 19 9818, S[HER BIedle,
Tl gedt, e Rmer (Ro wo) o7 wrefr—u= Jomr 8 fored wifthar v faea far 2 %
IAD! GAT 3w P ST 29—11—2005 Pl T qoT8, UM d¢Td, dedld &, forarr RHar 4
B3N B | ™Y B OTH YRAR IARCER Thel H 29—11—2005 Tol @ URR] O H UolldRu] IfOReR
I GAId 98I H IdI 9T & ST BT USBROT el bl AT & | TR o 91 aieeh @l
S fAfr &1 USiiaxer UM UERd 99Td, dedrd oed, el Rmer (fRo 9o) & S gsiiawor
IfFSTReR H ol HRAT AMEH ¢ |

eﬂﬁzfmszqsu?ﬁleﬂﬁﬂﬂ?ﬂwaﬁ?ﬁﬁﬁmm%ﬁ?aﬁ:ﬁﬂﬁaﬁﬂﬂw@ﬁ
gl & S BT USITROT U Uad 9eTd, dedid ojed, forar Reer (fBo vo) # &<
aﬁaﬁs‘ﬂﬁwawg‘raﬁa@ﬁqﬁzg—m—zo%ﬁmz 10.00 g9 IT 39A gd el
HRIfEaT BT AT Tl H BIOR BIDHY U SR IfATAdT AT dahletad U R Fhdl ¢ | IS
W%@ﬂ?ﬁaﬁs‘ﬂﬁdmaxww Y A gAT I I§ e g fo uiiRir &1 o
USIIRYT ATH UG 98Td, Jedid Seddl H qul dRa aR Bl BT ®rg A1 iy 781 2 &R
SRIGT AfdT BT ST Golldhd DR & I FIId I GaId 9Tl bl SN &R 3T G |

zp%t

31ST &I 29—12—2025 DI AR BXIER g HBX AaTerd I SN g3l |

AER | FEIEIRT /
(IR gu 3ty Rz

BRIBRT TUSTRIBNI,

e, fSterr Rret (fBo vo) |
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9 3[aTerd RAT S0 =T (fRo"0H0), SU—TvSeld IUSTADRI, Jedd,
Rrerm Rrgen, fewmae wew

ST F2m Uil &0 wex g, Farfl g o T, SrheR #ige, Su—dediel AR HIIR
g1, fSrerm R (f@o vo) - gTiT |

ERIk

39 ST dedd e, fRRrEd uae

AT S: T YHIIT R d6d (9795 SIATR)

IT—TE¥d AREAR Aas], St Riar (2o 90) 7 39 $RIeld | U 3ded WRd (&l &
o I8 P uqd fhar 1 2 fb Sl G {ENT WESl B SHdl Bell Bl Aprerdl |
sifpd o4 fafdr vam fiar &1 w9 FReYel 2| Jrdfedr & IR Tddl Pe Bl Adbalicerdl H
IABT GAT HARY HeSl BT o [T 28—03—2010 3ifdha & Tor fuar &1 9M @er Rorer gein
TN & a9 ardfdd [qavoT (G JA0T-95 g RAR ISR @1 Adhd) & AR Fal o4 fafr
08—04—2009 & T T &7 W&l M ¥R RiE T | MAEHT §RT 9 IR § T & R W
HARI FES BT OTH JHEOT-UF I gRaR IR & YA Tdhd U @ T8 T | Ud
W@ & rdelihd I I8 YA BIAT @ fb O UAN-UF U9 gRaR IR H AN Agol
B ST fAfr 08—04—2009 & T fam &1 A @er Rig $ifdd 2|

A 39 SYAER & AW ¥ AW Sl B Grad fhar iram & fo afe =i aafea o
FART FES DI HAl el DI Adhdlerdl § S [ v fUar & W Geed & 99 d Dl
Jmafy 8, A1 98 AUTN ATART JATAdT G qdhlelad fAid 31 SIFaN], 2026 Pl QYR 2 qof
JETAd ol # BRI UAT YaxTol U &R Adhdl & | FRIiRa srafd & uvarq fos W emufy
R Py TR T8 fHar S |

ATER | EATEIRT /
(= Sfto +h, fRovoo),

IU—HUSH TUSIIBRI (A10),

Jeadt, fore fRrver (2o wo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Ashish Sharma s/o Sh. Ashwani Kumar Sharma, r/o Flat No. 4, Block 12A, phase-III,
Sector-5, New Shimla (H.P.) age 38 years.

2. Ms. Aakriti Sharma, d/o Sh. Ashit Sharma, r/o Village Alima, P.O. & Tehsil Palampur,
Distt. Kangra, Himachal Pradesh age 35 years.

Versus

General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.
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Sh. Ashish Sharma s/o Sh. Ashwani Kumar Sharma, r/o Flat No. 4, Block 12A, phase-III,
Sector-5, New Shimla (H.P.) Ms. Aakriti Sharma, d/o Sh. Ashit Sharma r/o Village Alima, P.O. &
Tehsil Palampur, Distt. Kangra, Himachal Pradesh have filed an application alongwith affidavits in
the court of the undersigned stating therein that they have soleminized their marriage on
18-04-2025 and are living together as husband and wife since then, but the marriage has not been
found entered in the records of Registrar of Marriages of Gram Panchayat concerned/ Municipal
Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one monthe of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 30-12-2025

Seal.
Sd/-
Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).

9 3erad & dfT ¥ $U, 9Ee gHEdt fgara Sofl, gedia Reger arfior,
St Rmer (RRovo)

JheHAT AT © 7 /2023 TRIG ARG : 15—02—2023 anRg el : 17—01—2026

81 T[0T g1 ARGR (SART) FHHSI, IES AThd Ve R (g SR YT W0 Al H_A

3R, FFamil Tia e, SIheR Hie, Jedia RHe, feqred e ot |
ERI|
31T ST
oI e H M GOl & IR UF |

$ 0T qaar AfeR (QaRT) HHST, IRTgS AThd TETH IR 48 SIgR JF W0 <dl WRA
SR, AT 119 M, SIHeR Hie, dedla RHdl, fRHMe Uasl o 39 R & 1T WA (dhar
2 SHTEEl 99 AT 2006—2007 & WTAT /W=l 3 /4, WART W) 3, 8, 9, 13, 18, 23, 32, 33, 34,
37, 48, 50, 54, 64, 67, 72, f<T 17, Bl IBAT 01—72—18 H HAP <RM YA HAKI A DI 0T
I BT ARSI I AT 8 IR T I Y WK M AGTAM 0T QT YT Bl q 45 99
gd B gal & R UG IH B HIS OIS IREAT 7 2 AfbT qqar HHCT R IS dd Ioid
frmT @1 IR & Big W g7 yHo-ud R uelid 2@ 6 aaRm @ 9g 81 g9t © SR <adr
IS DI ol HIAT AT © |

3 SIATR Ol & QY & 16 qolRAT STATR §RT MM AT Bl Jfad fbar Sram 2
5 afs & @1 N SWFd GHed Jord Rebre § IWAd ORI P IR Bl SoR I YA
B W@ a7 faRad dR W fedid 17—01—2026 &7 UI: 10.00 g9 dIc URER Tadh) § AT
SR I | U8l 1T UaRTSl U9 PR IAT UhHaRBT HRIATE! M | ols SITU |
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ST T 29—12—2025 BT TN BXAER d AR Ifed 3eTald I SIRI fhar 1T |

AER | FAEIRT / —
Tergd AHTEd fgda gof,
aedrer Rterr o, Rtem Rer (Rowo) |

Before Shri Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
27/2025 12-12-2025 12-01-2026
Sh. Sewak Ram s/o Shri Bajiru Ram, r/o Village Sheel, P.O. Jagjit Nagar, Tehsil Kasauli,
District Solan, Himachal Pradesh . .Applicant.
Versus
General Public . .Respondents.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Sewak Ram s/o Shri Bajiru Ram, r/o Village Sheel, P.O. Jagjit Nagar, Tehsil Kasauli,
District Solan, Himachal Pradesh has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating
therein that he was born on 14-04-1967 at home in Village Sheel, P.O. Jagjit Nagar, Tehsil Kasauli,
District Solan, Himachal Pradesh as per affidavit furnished by the applicant & relevant documents
attached in case file, but his date of birth could not be registered in the records of Gram Panchayat
Jagjit Nagar, Tehsil Kasauli, District Solan, Himachal Pradesh within stipulated period. Hence he
prayed for passing necessary orders to the Registrar, Births and Deaths registration, Gram
Panchayat Jagjit Nagar, for entering the same in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Sh. Sewak Ram s/o Shri Bajiru
Ram & Manita Devi may submit their objections in writing in this court on or before 12-01-2026
at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 12th day of December, 2025.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H. P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
57/2025 29-12-2025 28-01-2026

Smt. Geeta Devi d/o Shri Babu Ram, r/o Village Rathoh, P.O. Kashlog, Tehsil Arki, District
Solan, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth and Death
Registration Act, 1969.

Proclamation

Smt. Geeta Devi d/o Shri Babu Ram, r/0 Village Rathoh, P.O. Kashlog, Tehsil Arki, District
Solan, Himachal Pradesh has filed a case under section 13(3) of the Birth & Death Registration
Act, 1969 alongwith affidavits and other documents stating therein that she was born on
15-06-1963 at Village Rathoh, but her birth has not been entered in the records of Gram Panchayat
Kashlog, Tehsil Arki, District Solan (H.P.) as per the Non availability certificate No. 10 issued by
the Registrar, Birth and Death Registration, G.P. Kashlog, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that if any person
having objection for registration of delayed birth in respect Smt. Geeta Devi, may submit their
objections in writing in this office on or before 28-01-2026 at 10.00 A.M., failing which no objection
will be entertained afterwards.

Given under my hand and seal of this office on this 29th day of December, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, District Solan (H.P.).

In the Court of Rajeev Ranta, Executive Magistrate-cum-Tehsildar Solan,
District Solan (H.P.)

In the matter of :

Smt. Krishna Devi d/o Shri Kanshi Ram, r/o Village Kabadhar-Gura, P.O. Kabakalan,
Tehsil & District Solan (H.P.) ..Applicant.

Versus

General Public . .Respondent.

Subject.—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

Whereas, the applicant Smt. Krishna Devi d/o Shri Kanshi Ram, r/o Village Kabadhar-
Gura, P.O. Kabakalan, Tehsil & District Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P.
Birth & Death Registration Rules, 2003 alongwith affidavit and other relevant documents for
entering of her date of birth i.e. 20-05-1960 and place of birth is at r/o Village Kabadhar-Gura, P.O.
Kabakalan, Tehsil & District Solan (H.P.) but her date of birth could not be entered in the record of
G.P. Kabakalan, Tehsil & District Solan (H.P.).
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Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Krishna Devi d/o Shri
Kanshi Ram, may submit their objections in writing or appear in person in this court on or before
02-02-2026 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 31st day of December, 2025.

Seal. Sd/-
(RAJEEV RANTA),

Executive Magistrate-cum- (Tehsildar),

Solan, District Solan (H. P.).

Before Shri Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
26/2025 08-12-2025 12-01-2026
Smt. Lata Devi d/o Shri Ram Dass, r/o Village Top-ki-Ber, P.O. Deothi, Tehsil & District
Solan, Himachal Pradesh . .Applicant.
Versus
General Public . .Respondents.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Lata Devi d/o Shri Ram Dass, r/o Village Top-ki-Ber, P.O. Deothi, Tehsil & District
Solan, Himachal Pradesh has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein that
she was born on 31-12-1977 at Village Dadol Khurd, P.O. Kot, Tehsil & District Solan, Himachal
Pradesh as per affidavit furnished by the applicant & relevant documents attached in case file, but
her date of birth could not be registered in the records of Gram Panchayat Kot, Tehsil Kasauli,
District Solan, Himachal Pradesh within stipulated period. Hence she prayed for passing necessary
orders to the Registrar, Births and Deaths registration, Gram Panchayat Kot, for entering the same
in the births and deaths records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Lata Devi d/o Shri Durga
Ram s/o Smt. Sewti Devi presently wife of Sh. Ram Dass may submit their objections in writing in
this court on or before 12-01-2026 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 12th day of December, 2025.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H. P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bangana, District Una,
Himachal Pradesh

In the matter of :

1. Sh. Ankush Kumar age 21 years s/o Sh. Nikka Ram, r/o Village Kehlwin, P.O. Tanoh,
Tehsil Bangana, District Una (H.P.)

2. Shakshi Kumari age 21 years d/o Sh. Rajesh Kumar, r/o V.P.O. & Tehsil Sujanpur,
District Hamirpur (H.P.).
.. Applicants.

Versus

General Public

Subject.—Application for the registration of Marriage under section 15 of the Special Marriage Act,
1954.

Sh. Ankush Kumar s/o Sh. Nikka Ram, r/o Village Kehlwin, P.O. Tanoh, Tehsil Bangana,
District Una (H.P.) and Shakshi Kumari d/o Sh. Rajesh Kumar, r/o V.P.O. & Tehsil Sujanpur,
District Hamirpur (H.P.) at present w/o Sh. Ankush Kumar s/o Sh. Nikka Ram, r/o Village
Kehlwin, P.O. Tanoh, Tehsil Bangana, District Una (H.P.) have filed an application alongwith
affidavits in the court of undersigned under section 15 of the Special Marriage Act, 1954 that they
have solemnized their marriage on 06-10-2025 at Village Kehlwin, P.O. Tanoh, Tehsil Bangana,
District Una (H.P.) and they are living together as husband and wife since then. Hence, their
marriage may be registered under section 15 of the Special Marriage Act, 1954 Therefore, the
general public is hereby informed through this notice that any person who has any objection
regarding this marriage, can file the objection personally or in writing before this court on or before
30-01-2026, after that no objection will be entertained and marriage will be registered.

Issued today on 27th December, 2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Bangana, District Una, Himachal Pradesh.

CHANGE OF NAME

I, Khima Devi w/o Narotam Ram, r/o Balt, Tehsil Sadar, Mandi (H.P.) declare that I want to
change my name from Khimi Devi to Khima Devi in Aadhar Card 7379 5357 2032. All concerned
please may note.

KHIMA DEVI
w/o Narotam Ram,
r/o Balt, Tehsil Sadar, Mandi (H.P.).
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CORRECTION OF NAME

I, Anita Kumari w/o Rakesh Kumar, Village Siram, Post Office Marathu 104, Marathu,
Distt. Mandi (H.P.) declare that my minor son's correct name is Nikhil Rana. In Aadhar No. 8018
7853 2605 as Nikhel Rana is wrongly entered.

ANITA KUMARI

w/o Rakesh Kumar,

Village Siram, Post Office Marathu 104, Marathu,
Distt. Mandi (H.P.).

CHANGE OF NAME

I, Kamal Singh s/o Chatar Singh, r/o Village Kulal, P.O. Mindhal, Pargana Sach, Tehsil
Pangi, Distt. Chamba (H.P.)- 176 323 declare that my name is Kamala Singh on my Aadhar Card
No. 7581 3063 3952. My name on my Aadhar Card should be changed from Kamala Singh to
Kamal Singh. Please all note.

KAMAL SINGH

s/o Chatar Singh,

r/o Village Kulal, P.O. Mindhal, Pargana Sach,
Tehsil Pangi, Distt. Chamba (H.P.)- 176 323.

CHANGE OF NAME

I, Parveen Kumar s/o Sh. Prem Chand, r/o Ladyoh, P.O. Barara, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from Praveen Kumar to Parveen
Kumar for all purposes in future. Please note.

PARVEEN KUMAR

s/0 Sh. Prem Chand,

r/o Ladyoh, P.O. Barara,

Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.).



10056 IoTuF, fRHrereT U, 12 SHaN), 2026 /22 U, 1947
CHANGE OF NAME

I, Sanjay Kumari w/o Dinesh Kumar (D.O.B. 18-03-1975), c/o Bhardwaj Niwas, Near
Ganga Public School, Lower Khalini, Jhanjhiri, Shimla, P.O. Rajhana, Tehsil Shimla (H.P.) declare
that I have changed my name from Sanju (old name) to Sanjay Kumari (new name). All concerned
please may note.

SANJAY KUMARI

w/o Dinesh Kumar,

c/o Bhardwaj Niwas, Near Ganga Public School, Lower Khalini,
Jhanjhiri Shimla, P.O. Rajhana, Tehsil Shimla (H.P.).

CHANGE OF NAME

I, Raju Batha s/o Tulsi Ram Batha, c/o Prem Dogra, Tharmla (14), Shimla (H.P.)- 171 202
declare that I have changed my minor son's name from Arun Bantha (old name) to Arun Batha

(new name). All concerned please may notice.

RAJU BATHA

s/o Tulsi Ram Batha,

c/o Prem Dogra, Tharmla (14),
Shimla (H.P.)- 171 202.

CHANGE OF NAME

I, Minaa Bano w/o Dilshad Khan, r/o H. No. 302/12, Mohalla Chiranwali, Near Katcha
Tank, Nahan, Distt. Sirmaur (H.P.) declare that I have changed my name from Minaa Bano (old
name) to Meena Bano (new name). All concerned please note.

MINAA BANO

w/o Dilshad Khan,

r/o H. No. 302/12, Mohalla Chiranwali,

Near Katcha Tank, Nahan, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Monika Devi w/o Sh. Ashwani Kaundal, r/o Vill. Goies, P.O. & Tehsil Galore, Distt.
Hamirpur (H.P.) declare that I have changed my name from Monika Kaundal to Monika Devi. All
concerned please may note.

MONIKA DEVI

w/o Sh. Ashwani Kaundal,

r/o Vill. Goies, P.O. & Tehsil Galore,
Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Suraksha Devi w/o Sh. Ami Chand, r/o Village Chamarkad, P.O. Jia, Sub-Tehsil
Chachian, Tehsil Palampur, Distt. Kangra (H.P.) do hereby declare that in P.P.O. issued by
Department of Telecommunication of my husband Ami Chand his spouse name / my name is
entered wrongly as Sunekha Devi, whereas my correct name is Suraksha Devi. My name may
please be corrected as Suraksha Devi.

SURAKSHA DEVI

w/o Sh. Ami Chand,

r/o Village Chamarkad, P.O. Jia, Sub-Tehsil Chachian,
Tehsil Palampur, Distt. Kangra (H.P.).
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